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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

RA NO.238/2001
i n

OA N o =10 7 0/2 0 0 0

New Delhi this the 3rd day of July, 2001

Hon'ble Shri. V.K. Majotra, Member(A)
Hon'ble Shri Shanker Raju, MemberiJ)

Union of India & Others Applicants
VERSUS

Shri Charan Singh & Ot'nrs. Rf.sponde.iibS

0 R D E R (By circulation )

Shri Shanker Raiu. Member(J):

we have carefully perused the Review

Application 238/2001 in OA 1070/2000 together with MA

1199/2001 praying for condonation or delay in i i i ing

t h e p r e s e n t R A.

2. In MA. 1 199/2001 , the Review Applicants

(Original Respondents) have stated that the ufuef

dated 22.2.2001 in OA 1070/2000 has been received by

thern on 13.3.2001. The R.A and M.A have been filed on

15.5.2001 and no cogent reasons have been given by

them as to what action has been taken in the meantime

to justify allowing the prayer for condonation of

de 1 ay . .Accordi ng 1 y , MA i s rejected.
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3. Apart from the above, we find that the

review applicants attempt to reargue the OA afresh by

way of filing the present RA. We find that nn i urier an

error apparent on the face of the record nor discovery

of any new material which warrants our interference m

this RA. The presenty^^RA is beyond the scope ^^^Tiih-it
Section 22(3)(f) ofigAT Act, 1985 read with ̂  _
of ̂  Rule 17 of Central Administrative Triuunai
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(P,-or,edure) Rules, 1S87 read with Order Rd « . -
in this View Of ours, we are fortified h. uhe
of K.Ajit Babu A ors. Vs. Union of uid.a .

Others, 1998(1) SU SC 85, Accordingly RA 238/200, ,s
,1so disn^i^ss^d by circulation, ^

'  (V.K.MAJOTR.Aj
(SHANKER RAJU) . MEM8ER(A.)

MEMBER(J)
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